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organisation scheme was to take over 
private-owned Railway Companies by 
the Government; 

(b) when did the lease of the Shaha-
dara-Saharanpur Light Railway expire 
last; 

(c) has the lease been renewed; and 

(dl if 50, the reasons thereof? 

The Minister of Railways and Trans-
port (Sh,.i L, B. Shastti): (a) No. The 
taking over of pnvately-owned Rail-
ways is regulated by contracts with 
the parties concerned. . 

(b) to (d). The last option to 
Government to take over the 
Shahd-ra (Deihi) S:lharanpur Light 
Railv:ay occurred on 18-4-48 but was 
not exercised on financial grounds. 
There is no question of renewing the 
lease as accordiug to the tenns of the 
existing contract the optiun, if not 
exercised, is automatically postponed 
and recurs after every 7 years. 

RAILWAY LI"K FROM GARO HILLS TO 
Ass.:\!\; RAILWAY SYSTEM 

'2154, Jonab Amjad Ali: Will the 
Minister of Railways be pleased to 
refer to the reply given to starred 
question No. 1741 (c) asked on the 
14th July, 1952 and state: 

(a) whether any preliminarY survey 
was made for the railway line from 
e,e main Railway System of Assam to 
the projected coal fields of Garo Hills 
and if so, frem which place to which 
place; 

(b) what is the e~timated cost of the 
proposed Railway; 

(c) wheher the cost of constructing a 
bridge over Brahmaputra between 
J ogighopa and Pomeharatna was also 
estimated; if so, what was the total 
estimate; and 

(d) when were these estimates made? 

The Minister of Railways and Trans-
port (Shli L, B. Shastri): (a) Preli-
minary engineering: survey "-\'as made 
for a Raihv2Y line from Pandu to 
Dorangiri in the Garo HOls "ia 
Amjanga. 

(b) The line was estirr.ated to cost 
Rs. 529'91 lakhs. 

(c) The hon. 1-1cmber's attention is 
invited to the reply giw n by me to his 
question No. lIlian nrd June 1052, 
when he' wns in rormed that no estimate 
["r the ('oBstruction of the bridge was 
prepared. 

(d) The estimate for the rail con-
nection between Panrlu and Darangiri 
was prepared in 1950. 

SCHEDULED AND BACKWARD CLASSES 

*2155, Shri Elayapernmal: Will the 
Minister of Home Affairs be Dleased to 
state whether the Government of India 
have appointed any Commission to 
investigate the conditions of Scheduled 
Classes and Backward classes? 

The Minister of Home Affairs and 
States (Dr, KatJu): The matter is 
under consideration and a decision will 
be taken shortly. 

MATCH WOOD AND SEMAL TREES 

538. Shri Hem Raj: Will the Minister 
of Food and A&ricnlture be pleased to 
state: 

(a) whether Government Dut into 
operation the scheme for the plantation 
of Match wood and semal trees; 

(b) which State possess the most 
suitable soil for these plantations; 

(c) what share the Central Govern-
ment is contributing to the State Gov-
ernments for its imDlementation; and 

(d) what sums have been allotted to 
different States under this sckeme? 

The Minister of Food and Agricul· 
ture (Shri Kidwai): (a) Yes. 

(b) In every State there are suitable 
localities in reserve forests for match-
wood species. 

(e) Central Government have agreed 
to contribute 50 per cent. of the total 
expenditure incurred by each State, 

(d) For the year 1S52-53 we have 
allocated the following sums to differ-
ent States: 

Rs, 
(1) Uttar Pradesh 78.000 
(2) Assam 50,000 
(3) Bombay 60,000 
(4) Travaneore-Coehin 40,000 
(5) Madras 7,000 

TOTAL 2,35,000 

IMPORT OF FOODGRAINS (FREIGHT) 

539. Shrl Jhan.lhunwala: Will the 
Minister of Food and A&rlcnlture be 
pleased to state: 

(a) the quantity and value of food-
grains imported into India in the year 
1951 from different countries; 



2161 Written Answers 25 JULy 1952 .Written Answers 2162 

(b) the number of steamers which 
brought these foodgrains from different 
foreign ports; 

(c) the quantity of foodgrains dis-
charged at the different ports in India; 
and 

(d) the amount of freight paid by 
the Government of India on the import 
of food grains in 1951, in dollars, ster-
ling and rupees and the total amount 
so paid? 

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) 4·7 million 
tons of foodgrains ( osting appr'!xi-
mately 216 crores ofcupees were Im-
ported during 1951. Grain-wise parti.-
culars of quantity and value of food-
grains are published in the January, 
1952 edition of the Bulletm on food 
statistics published by the Ministry of 
Food and Agriculture. It is not in 
public interest to disclose at present 
the country-wise break-up of the value 
of the food grains imported from each 
country. 

(b) 662 steamers. 
(c) The quantity of bodgrains dis-

charged at different Indian J:orts dur-
ing 1951 is as follows:-

Name of port Quantity in 000 tons 

Bombay 1627.7 

C,,]e .. tts 1514'5 

Madra. 477'5 

Cochin 566'3 
Visakhapatnl\Dl. . 205'1 

Bhavnagar 15'1 

NBvlakhi 157'1 

Tuticorin 85'5 

MarmugoB 25'7 

Calicut 14'8 

Okha 
Kakinada 

TOTAL 4724'3 

(d) Break-up in terms of rupees, 
sterling and dollars is not readily 
available and the information is being 
compiled. A Statement will be placed 
on the Table of the House shortly, 
giving the required ;nformation. 

NATIONAL HIGHWAYS IN ASSAM 

540, Shri J. N. Hazarika: Will the 
Minister of Transport be pleased to 
state: ... -

(a) the mileage of the po,',ion ot 
National Highways from Makum to 

Ledo in Assam; and the amount of 
money spent in the years of 1950-51 
1951-52 for its improvement; and 

(b) what amount will be spent in 
1952-53 for its surface dre5sing etc. 
and when the portion will be com-
pleted? 

The Minister of Railways and Trans-
port (8hri L. B. Shastri): (a) ~7 r.liles: 
Rs. 44.050 during 1950-51 and Rs. 84,000 
during 1951-52. 

(b) An amount of Rs. 2·7 lakhs for 
surface dressing etr. has b2en 1:'nta-
tively f'armarked for 19j:~-:;3. It is 
expected thnt the work will be com-
pleted by the year 1954. 

MIGRATlOX TO INDIA FROM PAKISTAN 

541. Shri S. N. Das: Will the Minister 
of Home Affairs be plensed to state: 

(a) the total number of persons who 
having migrated to the territory of 
India from the territory now included 
in Pakistan be deemed to be citizen, 
of India at the commencement of the 
Constitution as envisa.£:!ed in article 
6(b) (i) of the Con5titution; 

(b) the number of such persons who 
having migr"ted to the territory of 
India from Pakistan on the nineteenth 
day of July. 1948. have been registered 
as citizens of Inrtia as envisa£:!ed in 
article 6(a) (ii) of the Constitution: 

(c) the numb!'r of nersons who hav-
ing migrated to Pakistan have returned 
to the territory of India under permit 
for settlement or permanent return 
have been regist~ren: as citi7.ens as 
envisaged in Article 7 of the Constitu-
tion: and 

(rt) the number of Der<ons who hav .. 
reg-i.sterf~d them~elvps as citizens of 
India under artirle 8 of the Constitu-
tion un to dat" .£:!iving different figures 
for different countries? 

The MinislPr of Home !\!fairs and 
States (Dr. Kat,in): (a) to (ell. The 
information is bpine' ('o11erte'1 Ann will 
he lairl on the Table of the House in 
due course. 

EXTRA DEPARTl\(E!I.'lAL POST OFFICES 

542. 811rl So N. Da., Will the Minister 
of Communications be pleased to stale: 

(a) what are the main rlifficultie, 
"xperienred in th" working of the extra 
Departmental Post Offires that h've 
been brou£:!ht to toe I'otire of the De'-
partm!'nt by the Post-Masters of these 
post offices; 

(b) whether it is a fa~t that in a 
very large number of surh post offices, 




